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Hon,Ajay Joehri, A.m,
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of service verbally by the Chairman, Railuay Service
Cnmmissian, Allahabad on 1.2.1981, According ¢p

the applicant he was 2Ngaged as a Cagyail Labour

on 30;9.1980 and yorked upto 31.1,1931 Continyously
Without break and received the Payment For the

said peripd, Since he had worked cnntinuou51y

for more thap 120 days he claimed temporary statys
by virtue of unich verbal termination pf Service

becomes illegal., He has therefore claimed fop

With bacgk Vages and othap Consequential benefits,
The mattar Teéga-rdinn his termination relates to 1931
and is badly time bappag and urongly dgitated at

this stage, The applicant had remedy available with

admission stage,

Member (J)
Dated the 22nd March, 7988
RKM




